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* Section-2 of the Industrial Dispute Act 1947 (No. 14 of 1947), the State
‘Government: hereby declares all the units established in the Special Economic

“said Act for a period. of 6 months from the date of pubhcatxon of thlS notification
“inthe Gazette
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Not’if cation

No. F no. 10- 15/2011/16:- In exercise of powers conférred by. Sub-section-n of
Zote (SEZ) and the Zone to be the public Utility Services for the purpose of the

By order and in the name of the
 Governor of Chhattisgarh
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